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JAGAN LAMPS LIMITED

CIN: L31501HR1993PLCO33993

REG. OFFICE: Marela Piao Manihari Road, Kundli, Distt. Sonipat-131028, Haryana
TEL: +91 8814805077 ; Email: salesi@jaganlamps.com; WEEB: www_ jaganlamps.com

EXTRACT OF UN-AUDITED FINANGCIAL RESULTS FOR THE QUARTER ENDED 30.06.2025
(Rs. In Lakhs)
S.NO|PARTICULARS Cuarter Ended Cuarter Ended Year Ended
30.06.2025 30.06.2024 31.03.2025
(Un-Audited) (Un-Auditod) [Audited)
1 Tatal Inecme From Cperalkons BaE.1 1052.4 97T
2 Mt Profit! (Loss) for e peeriod 511 R2 K] a7Th.55
{befose Tax, Exceptional andior
Exlraordinary iterms)
] Mel Prof! (Loass) for ihe peaeriod av.14 ararv 2R3 T2
bafora Tax (after Exceptional
andior Extraordinary items)
4 Meat Profl! (Loss) For s pencd ar.14 ar.or 2E3. T2
after Tax (afior Exceptional andior
Extragrdinany tames]
5 Total Comprehensive Income for 15.81
the  period [(Comprising  Profit!
{Loss) for the period {after tax) and
plber Comprefhensive Incames
[after Tax))
[} Equily Share Capilal {laos value of T29.52 T29 52 72852
Fs. 1K-each}
T |Reserndes (excluding Revaluation 2508875
Rasaree) as shawn in e Audied
B:‘Il:ﬁl_'l_r'.-l? S_Ij-a_at_-:{lnﬂ pravious year |
&8 |Eammings per shara (of Rs. 10/ -
aach) (for. conlinulng and
discantinesd oparations)
1. Basic .51 .51 3.849
2. Dllwled 0,51 2.5 .89
MOTE :
1. The above resufls duty reviewad by the Audit Committes hawe basn approved by the board at its mesting
hekd on 14 08 2025,
2 The abowe is an extract of the defased format of LUn-Audded Financial Results for the quarer endad
30,06, 2025 fhed with the stock eocchange under Reaguiation 33 of the SERI (LODR) Beguiabions, 2015, The
full format of thee Un-Aedited Financlal resuita tor the gquarer ended 30.06.20:25 are avallable on the
compamy websies waw jaganlamps, com and stock exchangs wabsie sy bseindia.com
3. The Company kas adopied indian Accounbng Standards (lnd AS7) notitied under seckon 133 of the
Companies {Indian Accouniing Standards) Fueles, 2015 as amanded il date. Such transition has baan
carriesd aul frarm thes asstwhila Acocouming Standards nalified undes the &cl, read with relevant ndas iseusd
thieraundar =
: For & On Behalf of the Board of Directora
Date: 14.08.2025 Sdi=
Place: Kundil, Harvana o Raghav Aggarwal (Director)
e —

S

Musolani

Date : 15082025 Director
Place : Dol DN QE5T20132

“FORM NO. INC-26"
[Pursuant fo Rule 30 of Companies
(Incerporation) Rules 2014]

Bofora the Central Governmant
Regional Director, Morthern Region
Ir the mater of sub-seclion 4 of Section 13 of
the Companses Acl 2013 and clause {a) o
Suberute (5) oF Hule 320 o the Companies
(ncorparatian) Rubes 2012
AN
In e mtalber al
EXCEEDO KNOW YOUR LAND
PRIVATE LIMITED
hewing Its ragisterad offica at A-1/E4, Sector-5,
Rohini, Defi-110085%
weoeeer Pgtitionar
Blotice is hereby givan bo Ganeral Public that the
Campany propeses b maks the apphcation &
the Central Grearmmenl whder Seclion 173 of tha
Companies Act Z01H, saeking conlirmation af
allerahon of Memarandum of Associaton of the
Company [0 lerm of Special Besolulion passed al
Extra-Ordinary Gareral Mesling hiekl on Monday,
11" August, 2025 to enable the Company to
chanpe ils Registerad Office from “NET of Delki®
to “State of Haryana™.
Ay parsan whose mbarast is likely 1o-be alfecled
L.Ii.' e propesed change, may deliver edlbar an
CA partal (wwa mca,gov.in) by flling inwestar
complaint form or cause fo be delivered or send
by regislesad post of hishes objeclions supparted
by an alfdavd slating tha nalure of kis'har inlenas]
and ground of gpposition (o the Reglonal
Director, Horthern Region, B-2 Wing, 2
Fioor, P1. Deendayal Antyodaya Bhawan, CGO
Complex, New Delhi-110003, within Fourteen
114) days of gale of publication of this nalice wih
a copy 1o 1ha applicant Company at its regisiered
affica 8 A-1088, Saclar3, Robini, Defi 110085
For and on behalf of the Board of Directors
Excenda Know Yaur Land Private Limited

TARINI ENTERPRISES LIMITED
CIN: L51101DL2006PLC148967
Regd Office: 3/14A, 1St Floor,Vijaynagar Double Storey, Delhi-110009
Ph.011-61382621,
Website: www.tarinienterprises.in, E Mail: tarinienterprisespvtitd@gmail.com, info@tarinienterprises.in

Extract of Standalone Financial Results for the Quarter ended on 30th June, 2025

Amount in Lakhs_

Particulars Standalone
Quarter | Corresponding 3| Previous Year
and Three | months endedin| Quarter ended
months ended| the previous year ended 31/03/2025
30/06/2025 30/06/2024 31/03/2025
Unaudited Unaudited Unaudited Audited
Total Income from Operations (net) 29.57 36.58 217.45 354.03
Net Profit/(Loss) for the period (before tax, Exceptional and/or
Extraordinary items) 15.98 20.82 9.99 54.66
Net Profit/(Loss) for the period before tax(after Exceptional
and/or Extraordinary items) 13.59 15.77 207.46 299.37
Net Profit/(Loss) for the period (after Reserves) 13.59 15.77 207.46 299.37
Total Comprehensive Income for the period [comprising
Profit/(Loss) for the period (after tax) and other
comprehensive income (after tax)] 11.80 15.37 6.26 38.47
Paid-up equity share capital [Face value Rs. 10 per share] 377.30 377.30 377.30 377.30
Reserves (excluding revaluation reserves as Shown in the
Balance Sheet of previous Year) 4,660.39 4,625.50 4,648.59 4,648.59
Earnings per share - (after extraordinary items)-
(of Rs. 10/- each) 0.28 0.46 0.91 0.91
Diluted earnings per share- (after exceptional items)-
(of Rs. 10/- each) 0.28 0.46 0.91 0.91

Notes:

The above is an extract of the detailed format of the Standalone results for the three months ended on 30th June, 2025 filed with the
Stock Exchanges under Regulation 33 of SEBI (Lising and Other Disclosure Requirements) Regulations, 2015. The full format of the

Form Mo, INC-26

Pursuant to rule 30 the Companies
{Incorparation} Rules, 2014
Advertisement 1o be published in the newspaper
ki chianyge of regesbaned office:od (e Gompany
froen o 2hale fo ancer
Bafone lhe Cantral Govamment Regiana! Diraclor,
Marthern Regian, Ministry of Coeparate S8air
In the matter of sub-zaction {4} of Seclion 13 of
Companies Act, 2013 and clause (a) of sub-nis
{51 of rule 3 of the Comparees (orporaton)
Rules, 2014,

In e matiar of “Soul Foods Refail Private
Limited" (CiN- U4TRIDL 2 3FTCA16063)
Registered Office: Plol No-02, KH MNe-200231,
Listam Nagar Ext Part-3, Dwarica-Nr Haauman
Mandr, Littam Nagar, West Deli, Mew Dalhi,
Daihl, India, 110053 o Palilirar
Miolicais hereby given ta e Genaral Public that the
COMEMANY nraposas o meke an appicaton (o the
Cenirad Governmenl under secticn 13 aof e
Campanies Act 2013 sesking confirmation of
allerabon of te Memarandum of Asaocation of e
Campany in farms of tha special mesclulon passed
al the Exlra Ordinary Ganes Mealing held on
Friday, 1= August, 2025, ba enable the company o
change #s Regiziered Office from "MCT of Dalhi fo

State of Haryana®
Ly parsan whose infarasl s Thesy 1o ba altected by
the proposed changa of the registered affice of tha
company may daliar, aither an fhe MCA-21 portal
s mea goviny by way of an invesior compiaing
fruren, o cusi o be deleared or send by raggeshened
past, histher abjechons suppertsd by an afdavil
staling the nalure of hisher mlerest and grounds al
cpposton, bo the Regianat Direclar at the addrass;
B-2 Wirng, 2nd Floor Pt Daendayal Antyodaya
Bhawan, C.G.0 Complex Mew Dethi - 110003,
within feumaen days of fe dateof publkzaton of his
rptice, wath @ copy 1o Ihe spphcand company a ils
rivgstered affice al he addness menlionsd balow: |
PL No-2 KH Bo-200231, Utizm Nagar Ext Pari-.'!.‘|
Dwarka Mear Hanuman Mandir, Uttam Magar, |
West Delhl, New Delhl, Deihkl, India, 190054

Far and on behall af e Applcan|
Far Soul Faods Redadl Privata Limifed
Date; 16,08, 2025 Geurabh Mehratra

W

|DdNe : 96.08.2025
| Flaca\. Mew Delhi

/! N

SCHEDULE-1
FORMA
PUBLIC ANNOUNCEMENT
(Regulation 14 of the salvenoy and Barkrupicy Board of Indis
| (violuntary Liquedation Pracess) Regukalions, 2017
FOR THE ATTENTION OF THE STAKEHOLDERS OF JUMFINGMINDS Al LAES PRIVATE LIMITED

N

| 1.|Nama of Corporate Parson | JUMPINGMINDS Al LABS PRIVATE LIMITED

2. 10ate of Incorpoeation of Corporate Person | 19.04.2021

FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR IVR PRIME IT. SEZ
PRIVATE LIMITED IN REAL ESTATE ACTIVITIES AT DELHI NCR

(Under sub-regulation (1) of regulation 365 of the Insohmncy and Bankrupicy Board of
India { Insabancy Resolution Process for Corpoeate Persons ) Regulations, 2016)

5L. RELEVANT PARTICULARS

i3 i.l'l.;lr'lrj'll;‘:,' urer which Lorporade Person & I-tu:gmlr;!-' al Comganies, Dedh|
|refisienad

_-1.;C-:-r:1-:-rate Idanlity Mumber of Corporate Uas2HOL202 1PTCIEE2E6S

|Persan

|5, | &ddregs of the Registerad Office of
| |Corporate Persan

Regd Off © House Noo Z382 Maralz Mandi,
Maseta Clty, West Delh, Dehl, India-110040

|6, {Liguitalion commencamant dale of 11.08.2025

|Corporale Parson

|7.|Name, address, email addrass, telephone
rumber and tha registration numbear of the
Liguidaior

Meme ; Mohammad Khalid

Addregs - G312 2nd Floor, Malvigs Magar,

Mew Cralhi-110017

Emall |0 ; cehhaidi @pmail fom

Talephaone Mo | 965463 1686

macteancy Professanal, Hobling Registralion
Mo IBBIPAQDLIP-NO 12852 24- 202594417
AFA  AARN A TR G e IES

|8 | Lask date for submission of claims 10.08.2025

{ Mntica is hareby gewan that the Jumpangminds Al Labs Privaba Limited hes commeancad voluntary
liguidation on 11082025

{ Tha stakehoiders of Jumpingminds Al Lats Privale Limiled ara-hareby cabad upan to submit a procd

| of {hair claims, an or before 10082025 to the hquidator at the addrass menticned against ilem T,

| The fnancial credilors shal submit Ihair praod of Zaims by elecinonic maans anly. All other stakehoiders

iy Submil e procd ol claems in person, by posl o by ehcionic means

| Bubmigsion of false or misheading prooks of claim shat aliract penafies

i

MName of the Liguidator | Mohammad habid

Liguidatar, in the mattar of Jumpingminds A Labs Private Limied

IBBE Registration Mo |BEVIPA-O0XE-RI1 28920242025 14417

Authorigation Tor Asskgranet (AFAAAZH 24T 02506262058

AFA Vakdity: 30,062

POSSESSION NOTICE

Whereas, the authorized officer of Jana Small Finance Bank Limited under the
Securitization And Reconstruction of Financial Assets And Enforcement Of Security
Interest Act, 2002 and in exercise of powers conferred under section 13 (2) read with
rule 3 of the Security Interest (Enforcement) Rules 2002 issued demand notices to the
borrower(s)/ Co-borrowers(s) calling upon the borrowers to repay the amount
mentioned against the respective names together with interest thereon at the applicable
rates as mentioned in the said notices within 60 days from the date of receipt of the said

1 IWR PRIME IT. 3EZ PRIVATE LIMITED
CIN: LT2I000 2007PTC165453

PaM: AABCIASE10

560, .T. Raad, First Floor, Shahdara
Orppasie UG Bank, Dedhl, East Dedhi, DL
T10032 0N

wwwinsohrencyandbankrupicy in

i This e 1he swoabsite of the IPE of he BP as
these s no website of e Corporate
Deotor)

Mame of the Corporate debior along
with PARMN & CIN/LLP Mo,

2 18ddress of the registered office

3 LrFlI:_r:-f webﬂ.:--;r:

4 | Details of place whare majonty of fixed
assels are located

Asg per the last Audited Balance Sheel af
the Corporate Debtos dated 31.03.2012
there are no fixed assets n the Corporate
Daftor

Me company = a Real Estate Company
and they are intoconstruction business of
developmeant of Flats, Yillas and Piats af
land. The Prajéct s siiualed at Plol Na 5,
Sector 144, Nodida adrmeasaring 100000
30, Metrmes. The nama of the Projecl is
Unmati Forture Warld, For furtner details it
can ba requested throwgh an email to the
RP athwrprimediaaamsolyency.com

5. | Installad capacity of main products/
EEMvices

8 | Quantity and value of main proucks!

e

Fram the date of the commencemeant of

services sold in lasl financial year the CIEP dalted 19.09.201% no
I construction activity has been done by the
Carposaba Dabior.
T | Mumber of empdoyees | workmen ML

8 | Further detalls including last available
financial statemenls [with schedules)
of two years, llsts of credifors Bre
available at URL:

wiansinsalvencyandbankruptey in
{This is the websile of the IPE of the BP as
there is no weabsite of the Corporate
EJE{II:I:II'_I or |.'I'II'IJ-LIQ|'I an’ emall regies] B
thee BP at ivrprimei@aaainsahaancy, com
wawvw insolvencyandbankruptcy.n

 This is the website of tha IPE of the RP as
there is no website of the Corporate
Cebior)

wanwl Insolvencyandbanknuptcy.in
This is tha wahsite of tha IPE of the RP
as thare s no weksie of the Corporate

P A e N 1

.E IE|il:J:!:lI|I|3' lor resalubon applicants
under seclion 25(2 3 h) of the Code is
available al UREL,

10| Morms of inaligibdity appiicatés undear
seclion 294 are available at:

Builtup Property bearing No.95 (New N0.95-B), Admeasuring 24 Sq.yards, i.e.
20.08 Sq.mtrs, out of Khasra No.345, situated in the Revenue Estate of Village
Bindapur, Delhi State Delhi Area Abadi known as Colony Uttam Nagar, Block-U,
New Delhi-110059. Owned by Mrs. Meena, W/o. Mr. Harish Chand.

Whereas the Borrower's/ Co-Borrower's/ Guarantor's/ Mortgagors, mentioned herein
above have failed to repay the amounts due, notice is hereby given to the Borrower's
mentioned herein above in particular and to the Public in general that the authorised
officer of Jana Small Finance Bank Limited has taken possession of the properties/
secured assets described herein above in exercise of powers conferred on him under
Section 13(4) of the said act read with Rule 8 of the said rules on the dates mentioned
above. The Borrower's/ Co-Borrower's/ Guarantor's/ Mortgagors mentioned herein
above in particular and the Public in general are hereby cautioned not to deal with the
aforesaid properties/ Secured Assets and any dealings with the said properties/
Secured assets will be subject to the charge of Jana Small Finance Bank Limited.

Place: Delhi NCR Sd/- Authorised Officer,
Date: 16.08.2025 For Jana Small Finance Bank Limited

notices, along with future interest as applicable incidental expenses, costs, charges etc. Dabine)
incurred till the date of payment and/or realisation. 11| Lasl date for receipt of sxpression of |05.00,2025
Sr. Borrower/ 13(2) Notice Date/ | Date/ Time intarest
N | Loan No. Co-Borrower/ Outstanding Due | & Type of 12| Drate of issue of provisional fisi of 15.00 2025
O Guarantor/ Mortgagor (inRs.)ason | Possession prospeclive resalution applicants
1 1) Mr. Harish Chand 05.06.2025 Date: 13| Laat date for submession of objections | 20.08.2025
47939610000651 (Applicant), 2) Mrs. Rs.10,52,102/- 12.08.2625 to provisional list
47939410000173 | Meena (9°'App"°ant),_ (_RUpeeS Ten Lakh Time: 14| Dale of issus of final st of prospectine |30.09 2025
N 3) Mr. Priyanka Kagreti | Fifty Two Thousand 02:00 P.M resalution appScanis
(Co-Applicant), One Hundred and A T e— e : -
47939610000826 |  4) Mr. Karan Kagreti Two Only) Symbolic it o O poie
(Guarantor) as on 03.06.2025 :_Possesswn request-for resplution plans ko
Description of Secured Asset: All that piece and parcel of the Immovable prospeciive resolution applicents
Property bearing Upper Ground Floor, (L-Type), Without Roof/ Terrace Rights of 18| Last date for submizalon of resoiution |04 11,2025

plans

17| Process emai id 1o submit Expressian |lvwprima @ aasmsotheency, com

of Irbarast

18| Deails of the corporate deblor's
regisirdion status as MEME

Eligitale far being a MSME, Bul no
registration Certilicate available with he
Fesoiution Frofessional

Kashi Viswanathan Sivaraman

Fagnluticn Profeasional

in tha matter of VR Prime IT. SEZ Prvate Limited

Req. Mo, IBEIFA-OO0TAP-FO0E00 201 F=201811487

Emadl id; sivaramanilaasinsohancy.com- svarita BFvaboo.com
Contact Detadl.

Office Addrezs: AAA Insckvency Professionals LLP

od, Mear Modi Mill, Okhda Fhass 1l Okhia Industrial

Estate, Mew D=slhi, Delhi 110020

Emall 10 ivrprmeiaaainsolvency.com

Data : 1508 2025
Place :Delhi

JANA SMALL FINANCE BANK (A Scheduled Commercial Bank)
Registered Office: The Fairway, Ground & First Floor, Survey No.10/1, 11/2 &
12/2B, Off Domlur, Koramangla Inner Ring Road, Next to EGL Business Park,
Challaghatta, Bangalore-560071. Branch Office: 16/12, 2nd Floor, W.E.A, Arya

Samaj Road, Karol Bagh, New Delhi-110005.

Standalone Financial Results for the three months ended on 30th June, 2025 are available on the Stock Exchange website www.msei.in pce:: Dl ki itk BBri e
and the company Website.
For Tarini Enterprises Limited
S/d NEWTIME INFRASTRUCTURE LIMITED
Abhay Chand Bardia CIN No.: L24239HR1984PLC040797
Dated: 14.08.2025 Managing Director Regd. Off.: Begampur Khatola, Khandsa, Near Krishna Maruti Gurgaon, Basai Road, Haryana-122001
Place: Delhi DIN: 00009217 Phone: 91-9811910127, E-mail: newtimeinfra2010 @gmail.com, website: www.newtimeinfra.in
Extract of Unaudited consolidated financial results for the quarter ended June 30, 2025
. - e e (Rs. in lakhs except per share data)
THAIg a7 d<b =
o =i 1|.-' A L‘I punja © nat I','j l'lt."ll. bﬂﬂk No. Particulars Quarterended | Quarter ended Year ended
i weft ..the mame your can BANK wpon!
4 GOVERNMENT OF IWOK UNDERTAKING June 30,2025 June 30,2024 March 31,2025
SAM BRANCH, DELHI 4th FLOOR, 7th BHIKAJI CAMA PLACE, NEW DELHI-110066 EMAIL ID: zs8343@pnb.co.in Unaudited Unaudited Audited
POSSESSION NOTICE [Rule 8(1)] (For Inmovahle property/ies) 1 Total income from operations 113.61 205.34 650.25

Whereas, the undersigned being the Authorized Officer of the Punjab National Bank under the Securitization and Reconstruction of , , .
Financial Assets and Enforcement of Security Interest Act, 2002 and in exercise of powers conferred under section 13 (12) read with Rule 2 Eet Proél_t/ (LO.SS) for the period (before tax, Exceptional and/or (63:47) (50.87) (294.17)
3 of the Security Interest (Enforcement) Rules 2002, issued a Demand Notice dated 09.04.2025 calling upon the xtraordinary items)
Borrowers/Guarantors/Mortgagors: 3 Net Profit/ (Loss) for the period before tax (after Exceptional (63.47) (50.87) (294.17)
Borrowers/Guarantors/Mortgagors as per Demand notice dated 09.04.2025 by Punjab National Bank and/or Extraordinary items)
M/s Shrigee Agro Foods (Borrowing Firm) (Partners: Sh. Ritesh Kumar and Sh. Jitesh Goyal), Vill. Pipaliya, Amariya Pilibhit Road, 4 ’I;Ijtt Pro:;"r/ (LO.StS) forthe period after tax (aiter Exceptional and/or (6347) (5087) (319.19)
Tehsil Sitarganj, Distt. Udham Singh Nagar PIN: 262405, Email ID: shreegeeagrofoods@gmail.com raordinary terms)

: _ 5 Total Comprehensive income for the period (Comprising Profit/ (61.20) (66.12) (307.17)
Sh. Ritesh quar S/p Sh.Ramesh Chandra (Partner/Guarantor) | Sh. Jitesh qual S/olSh. Ramesh Chandra (Partner/Guarantor) (Loss) for the period (after tax) and Other Comprehensive Income
Ward No 7, Sitarganj, US Nagar, Uttarakhand — 262405 Ward No 7, Sitarganj, US Nagar, Uttarakhand — 262405 (after tax)
Mob No: 8445194311 Mob No: 9837054205 5 Eauity Share Caoial 5 4838 594838 524838
Sh. Gurdayal Singh Slo Sh. Malkeet Singh (Guarantor) Vill| Sh. Devinder Singh S/o Sh. Kulwant Singh (Guarantor) qully ohare ~apra _ _ ,248. ,248. 248,
Rampura, Tehsil - Sitarganj, Distt— U S Nagar - 262405 Vill Hardaspur, Pilibhit, Distt U S Nagar - 262001 7| Reserves/other equity as shown in the Audited Balance Sheet of - -
Sh. Ramesh Chandra S/o Sh. Ganga Ram (Guarantor) Vill Pipaliya| Smt. Sushila Goyal W/o Sh. Ramesh Chandra (Guarantor) the previous year
Natthu Teh Sitarganj Distt U S Nagar — 262405 Mob No:| Ward No. 7, Sitarganj, US Nagar, Uttarakhand - 262405 8 Earning per share (of Rs.10/- each)
9897654160 (for continuing and discontinued operations) -
Smt. Harjeet Kaur W/o Sh. Gurdayal Singh (Guarantor) Smt. Amarjeet Kaur W/o Sh. Devinder Singh (Guarantor) (a) Basic : (0.01) (0.01) (0.06)
Vill Rampura, Tehsil Sitarganj, Distt— U S Nagar - 262405 Vill Hardsapur, Pilibhit, Distt U S Nagar - 262001 (b) Diluted : (0.01) (0.01) (0.06)
to repay the amount Rs. 44,86,73,693.72 (Rupees Forty-Four Crores, Eighty-Six Lacs Seventy-Three Thousand Six Hundred Ninety- NOTES:

the date of receipt of the said notices.

Rules, 2002 on 11th day of August of the year 2025.

full as per demand notice dated 09.04.2025.

time available, to redeem the secured assets.

Three and Paise Seventy-Two only) as on 01.04.2025 with further interest and incidental expenses, cost, charges etc. within 60 days from

The Borrowers/Guarantors/Mortgagors having failed to repay the amount, notice is hereby given to the Borrowers/
Guarantors/Mortgagors and the public in general that the undersigned has taken Possession of the property described herein below in
exercise of powers conferred on him under Sub-Section (4) of Section 13 of act read with rule 8 of the Security Interest Enforcement

The Borrowers/Guarantors/Mortgagors in particular and the public in general are hereby cautioned not to deal with the property/ies
mentioned here under and any dealings with the said property/ies will be subject to the charge of the Punjab National Bank for an amount
of Rs. 44,86,73,693.72 (Rupees Forty-Four Crores, Eighty-Six Lacs Seventy-Three Thousand Six Hundred Ninety-Three and Paise
Seventy-Two only) as on 01.04.2025 with further interest and incidental expenses, cost, charges etc. less recovery if any until paymentin

The Borrower’s/guarantor’s/mortgagor’s attention is invited to provision of sub-section (8) of section 13 of the Act, in respect of

DESCRIPTION OF THE MOVABLE / IMMOVABLE PROPERTIES

Pilibhit Road, Tehsil Sitarganj Distt U S Nagar Pin 262405

Hypothecation of Plant and Machinery installed at Factory Premises of M/s Shrigee Agro Foods Vill Pipaliya Natthu Sitarganj — Amariya

North: MB Agro Mills, South: Land of Variyam Singh

Owner of the Property: Sh. Ritesh Kumar S/o Sh. Ramesh Chandra

1.) Factory land & building situated at Khata No. 19 & Khasra No. 1 Ga, Vill-Pipaliya Natthu, Teh Sitarganj, Distt U S Nagar registered vide
registered sale deed in the name of Sh. Ritesh Kumar S/o Sh. Ramesh Chandra recorded at bahi no 1, Zild 1172, pages 01-16,
Sr No 3937, dated 25.10.2017 at SRO Sitarganj Boundaries : East: Sitarganj-Piliphit Road West: Land of Variyam Singh & Other,

Mills, South: Land of Variyam Singh

Other, North : MBAgro Mills, South: Land of Variyam Singh

Owner of the Property: Sh. Jitesh Goyal S/o Sh. Ramesh Chandra

3.) Factory land & building situated at Khata No. 40 & part of Khasra No. 1 Ka, Vill- Pipaliya Natthu, Teh Sitarganj, Distt U S Nagar
registered vide registered sale deed in the name of Sh. Devinder Singh S/o Sh. Kulwant Singh recorded at bahi no. 1, Zild 1172, Pages
163-178, Sr no 3949 dated 27.10.2017 at SRO Sitarganj. Boundaries : East: Sitarganj-Piliphit Road West: Land of Variyam Singh &

Owner of the Property: Sh. Devinder Singh S/o Sh. Kulwant Singh

2.) Factory land & building situated at Khata No. 123 & part of Khasra No. 618/2 Vill-Vitha Akbar, Teh Sitarganj, Distt U S Nagar registered
vide sale deed in the name of Sh. Jitesh Goyal S/o Sh. Ramesh Chandra recorded at bahi no. 1, Zild 1172, pages 147-162, Sr no 3948
dated 27.10.2017 at SRO Sitarganj. Boundaries : East: Sitarganj-Piliphit Road West: Land of Variyam Singh & Other, North : MB Agro

4.) Factory land & building situated at Khata No. 43 & part of Khasra No. 617, 621/649, 622 & 618/1 min Vill Vitha Akbar, Teh Sitargan;,
Distt U S Nagar registered vide registered sale deed in the name of Sh. Gurdayal Singh S/o Sh. Malkeet Singh recorded at Bahi. no. 1,
Zild 1172, Pages 385-400, Sr. no. 3936, dated 25.10.2017 at SRO Sitargan]. Boundaries : East: Sitarganj-Piliphit Road West: Land of
Variyam Singh & Other, North: MB Agro Mills, South: Land of Variyam Singh
Owner of the Property: Sh. Gurdayal Singh S/o Sh. Malkeet Singh

5.) Commercial Property situated at Khata No. 702 & part of Khasra No. 24Amin & 29 Amin Vill-Rampura, Teh Sitarganj, Distt U S Nagar
registered vide registered sale deed in the name of Sh. Gurdayal Singh S/o Sh. Malkeet Singh recorded at book no 1, Zild 301, Pages
301-326, Srno 2816, dated 14.07.2006 at SRO Sitarganj. Boundaries : East 30'wide road and others house and plot, West Open plot
andhouse North 20' wide road and other's house and plot, South Open plot
Owner of the Property: Sh. Gurdayal Singh S/o Sh. Malkeet

shawan tenthouse

Owner of the Property: Sh. Devinder Singh S/o Sh. Kulwant Singh

6.) Commercial Property situated at Khatima old Bye pass road, Plot No. 209 M ward No. 10 Rampura, Teh Sitarganj, Distt U S Nagar
through registered gift deed in the name of Sh. Devinder Singh S/o Sh. Kulwant Singh recorded at bahino 1, zild 1201, Pages 195-210, Sr
no 52, dated 03.01.2018 at SRO Sitarganj. Boundaries : East: Other's property West: BijtiRoad North: Other's shop South: Shop of

7.) Residential Property situated at Plot No. 197 Min, Gram Rampura Tehsil Sitarganj, Distt U S Nagar through registered sale deed
registered in the name of Sh. Gurdayal Singh S/o Sh. Malkeet Singh recorded at book no 1, Khand 21, Pages 53-66, Sr. no. 582, dated
18.04.1998 at SRO Sitarganj. Boundaries : East: Other's House, West: BijtiRoad, North: Other's shop: South : Hotel City

Owner of the Property: Sh. Gurdayal Singh S/o Sh. Malkeet Singh
Date: 11.08.2025 , Place: Sitarganj

Authorized Officer, Punjab National Bank

the quarter ended 30th June, 2025.

1) The above unaudited financial results have been reviewed and recommended by the Audit Committee on 14th August, 2025 and
subsequently have been approved by the Board of Directors of the company at their meeting held on 14th August, 2025.

2 Inaccordance with the requirements of Regulation 33 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations,
2015, the Statutory auditor have performed a limited review of the standalone and consolidated financial results of the Company for

3  This statement has been prepared in accordance with Indian Accounting Standard (Ind AS) as prescribed under section 133 of the
Companies Act, 2013 read with relevant rules thereunder and in terms of regulations of the SEBI (Listing Obligation and Disclosure
Requirements), Regulations, 2015 (as amended).

4)  The Company operates in a single business segment, hence the disclosure requirements under Ind AS 108 — Operating Segments
are not applicable at standalone level. However, at the Group level segment information based on the consolidated financial results
has been presented in the notes in accordance with Ind AS 108.

5  AProvisional Attachment Order No. 09/2024, issued via email dated 13.09.2024 by the Deputy Director posted at the Gurugram Zonal
Office, Directorate of Enforcement, New Delhi, has been passed against the company and its subsidiaries and associates. This order
pertains to the provisional attachment of immovable properties and investments held in the group's name, vide reference number
F.No.ECIR/GNZO/14/2024, dated 05.09.2024, and includes the attachment of shares held by the promoter company.This order,
however, does not affect the business operations of the Group.

6)  During the year ended 31st March 2025, Board of Directors and shareholders of the Company in their meeting on 29th January 2025
and 27 February 2025 respectively, have proposed variation/alteration in the terms of preference shares of the Company as below:
(a) Allotment of 2,35,50,530, 10% Compulsory Convertible Preference Shares (‘CCPS') of Rs.10/- each, convertible into 2,35,50,530
Equity shares of the face value of Rs. 1/- each at a price of Rs. 9.50/- per (including Premium of Rs. 8.50/-) Equity Share in lieu of
39,44,960, 10% Non-Cumulative Non-Convertible Redeemable Preference Shares (RNCPS') of Rs. 10/- each. The Company isin the
process of obtaining regulatory approvals for the same.

7)  Thefigures of the quarter ended 31 March 2025 are the balancing figures between audited figures in respect of full financial year 31
March 2025 and the unaudited published year to date figures upto 31 December 2024 , being the date of the end of the third quarter of
the financial year which were subjected to limited review by the statutory auditors.

8  Diluted EPS represents earning per share based on the total number of shares including the potential estimated number of shares to
be issued against convertible equity warrants.

9  Othercomprehensive income includes net movement of re-measurement of defined benefit plans and alike adjustments.

Place : Haryana
Date: August 14,2025

10)  Previous year figures have been regrouped / reclassified , wherever considered necessary to confirm to the current period presenta-
tions.
11)  The Unudited financial results for the quarter ended 30 June 2025 is available on the website of the Company https://www.newtimeinfra.in/
and the website of BSE Ltd
(Rs. in lakhs)
Particulars Quarterended | Quarter ended Year ended
June 30, 2025 June 30, 2024 March 31,2025
Unaudited Unaudited Audited
Revenue from operations and otherincome 88.50 157.53 517.46
Profit/Loss before tax (15.21) (26.66) (156.57)
Profit/Loss after tax (15.21) (26.66) (181.58)

For and on behalf of the Board of Directors
Newtime Infrastructure Limited

Ajay Kumar Thakur
DIN:10799462
Managing Director
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Qﬁ;;] HINDUJA HOUSING FINANCE LIMITED
e -0 Registerad office 2t 27-A, Developed Indusirial Estate, Guindy,

HOUSING FIMANCE  Chennai - 600 032, Tamil Nadu. E-mail : sucfien@hindujahousisgfinance com
Contaed No: Himanshu Bhagin: 006879454 | Promod Chasd: 99903 36750 | Nidhi Juyal: 72020 79861
POSEESSION NOTICE (Far imtedwabide property)

Whereas the undersigned being the Authorized (ificer of the HINDUJA HOUSING FINANCE
LIMITED urder Securitization and Reconrstruction of Financial Assets and Enforcement of
sacurty Interest Act, 2002 (Mo, 3 of 2002) and in axercise of pawers conferred under section
13{12) read with Rula 3 of the Security Interest [Enforcament) Rules, 2002 isseed a dermand
notce was issued on the dates mentioned against each account and stated hereinaiter calling
upon the borrower (herginafter the borrowar and quarantors are collectively raferred to as the “the
Borrowars™) 1o repay the amount within 60 days Trom the date of receipl of said notics, The
borrowers having failed to repay the amount, notice s hereby glventa the borower andthe public
in general that the undersigned has faken possession of the property described herain balow in
exprcisa ol powers conferredan hirm imder sub-setion 4 of section 13 of At read with rule & of the
Security Interest Enforcement Rules, 2002 an this the dates mentioned 2gainst each account
The borrower/guarantor in particular and the publicin genseralis hereby cautioned notio deal with
tha proparty and any dealing with tha progearty will be subject 1o the charga of the HINDOULIA
HOUSING FNANCE LIMITED for an mownt ang future interest at the contraclual rate on tha
aforesaid amownt together with incidenfal expenses, cosis, charpes, eic. therean. The
barrowar's attention is invited ta provisions of sub-saction (3] of section 13 of tha Agt in
raspact of Lims available, boregeam the Secured 55615,
Azcount Number, Name of the Borrowers & Address
DL/CNP/CHPL/ADDDODOOSS. 1, Mr. Bharmshil Kumar 2, Mrs, Sapna Reiatitdi st
Kumarl. A-59, NA, Som Bazar Aoad, Salanki Markel, Madnu Vinar, Utiam S 1:"‘I"§:;5 .
Magar, New Dalhi-110050 | Description Of Property: Built up property Tnt'-!“;';"l'__t A d'.-‘- -_
floearing no. 45, Ground Flaor withoul roofterrace rights, areaetoempitiopleg
measusing 50 5g. Yds. Le. 41.87 Sq. Mirs., oul of tolal area measuring Re '1;__1'“ T
00 3q. Yds., oud of khasra na. T05/2, situated in the area of village H-;]H 4 rr"i-?r:l?ﬁ
Palam and colony knawn as Block-E, Vishwas Park, Uttam Nagar, New seSciitaecsiis
Delhi- 110069, BOUNDARIES: - Easl: Road 20 1. wide, West: Gall 100 wide, North: Other
Proparty, Soulh; Prop Nao. E-46

DLMHV/MHEVAARO002TT. 1. Mr. Deapak Soni 2. Mrs. Seama Soni.
H No. 61, Vikash Napar, 01, Gupta Enclave, Uttam Nagar, Mew Delni- [ECRUET SR
110059 | Descrigtion Of Properly: Plol Mo, R-195, area measuring 100 SRACatL Sl
150, Yds., and Plot N, R-196, area measuring 20 Sq. Yds. Total plot ares RaERUUCTRLL) 3
meazuring 120 5q. Yds , oul of kbasra no, 63/5, siluated in the area of village Hastsal and
crlony known as Mobhan Garden., In Block R, Uttam MNagar, Wew Delki- 1100549
BOUNDARIES: - East: Plat No. 196, West: Plot Ho, 194, North: Road 20 1. South: Lane 10fL

DLDEL/DLHI/ADDDDDZE1E. 1. Mr Islamuddin |slamuddin 2. Brs. QST Ere
Kulsum Eulsum, LIG-90, Shambhal Read, Azad Magar, Muradabad, UP - GRS SR
244001 Description 0f Property: Built up property bearing portion of MR
plol no. B6, First Floor, withoul rool/terrace rights, Back LHS, area Rkl il ld b

4 measuring 50 %g, Yds., khasra no. 174, sitwated in the revenue estate of village Bindapur
and colony known as Nand Ram Park, Block-&, on Bindapur, Matiala Road, Uttam Nagar, New
Delhi- 110059, BOUNDARIES:- East: Back Middie Flat/Other Property, West: Other's Plol,
Marth: Gali 10 &, wide, Sowth: Flal/Entry/Froni LHS Flat'Road 23 Feel Wide

OL/DEL/DLHI/ADODD023E0, 1, Mr. Md Sakir Husain 2. Mri. Hamshir
Begam. H.No. 136, Mangal Bazar Road. Ponja Colony, New Delhi- 110063 | s 18,00 142/
Description 01 Property: Buill up property bearing plol no. D-139 & 140, s
1 Firsi Flpar, |Back Side AHS Unil), withoot roolierrace righls, anea .

gasuring 50 3q. Yds., owl of khazsra no. 55/22 and 55/23/7, situated in the area of village
Hasizal Wihar and D-Block, Near Holy Infernalional Schoal, Utam Nagar, Now Delhi-
110059, BOUNDARIES:- East: Back LHS Unit/Dthers's Plol, West: Diker's Piol, North: DDA
Park/Land, South: Fiat Eniry/Front Side Fiat Road 201 wide

DL/DEL/DLHL/ADDDAO2383. 1. Mrs. Rajia Aajia 2. M Arif Arif,

B-165, Gdlab Bagh, D B Mokan, Mew Deni-1100589] Descrlption OF

Property: Buill-up property bearing plot no. L-17/1 & L-17/2, pt no. RS izj'ﬁ" s
1204, upper ground floar, back RHS, without roolterrace rights areq RRUUUER T R
e measuring 50 8q. ¥ds., with all its rool Aerrace righls, oul of khasra po. 5916, sltualed in the

arga of village hastzal and colomy known as Mohan Garden, Biock-L, Uitam Magar, New

Delni- 110059, BOUNDARIES: - East: Gall 10 feei wide, West: Froni RHS/21 feet wide, North:
jBack LHS Flal/Plot No. L-18, Soulh: Plot No L-18

DL/DEL/DLHIADDOODZEE0. 1. Mrs. Ritika Chawla 2. Me. Narinder Chawla. e o &
We-G6, Om Yihar Phase-3, Som Bagar RBoad, Utam Nagar, Near Gyan rr:":";“;';r :
Suiloers, Delhi-110059 | Description O Property: Built up L-Type Plot Ho. Istruiaits
A6, Second Floor (LHS), withoul roolterrace righls, area measuring 0= —
30.Yds. (ie. 41,81 5g. Mirg), out of area measuring 100 5q. ¥ds., (83.61 59 Mirs), oul of khasra
no. 67/8, situated in the revenue estate of village Hastsal and area abadi known as colony Om
Vikar, Plase-Y, Uttam Nagar, New Delhi- 1100508, BOUNDARIES: - East: Oihers Property. Wesl:
Property Entry (Gali 104t. wida) RHS Flat, Horth: Road 20 Hwide, Soulh; Others Property

DL/WGL/MEBH/AD00000418, 1. Mr. Rohdt Bhamodra 2. Me, Vijay 3, Mrs, Alico, [ FE TR
N-119, Black-M, Mangal Pur Dethi-1108 | Descripion Of Praperty: Built up [ RGg
property bearing plot no. T-66, 66A & 67. Third Floor, fowards back side, IRl
couthern-western portion, with rooltlerrace rights, with super ares BERUUIERUEN s
W oasuring 40 Sq. yds. ie. 41 Sq. mirs approx., land area measuring 144.4 Sq. Yds i.e.120.72 Sq.
mirs approx., oul of khasra no. 5 & 10, situated in the revenue estate of village Bindapur and
olony kniwn a3 T-Black, Shukkar Bazar Road, Uitam Nagar, New Delkl- 110055, BOUNDARIES:-
Easi: Road 30 /.. West: Othars Plot, Morih: Dihers Plof, South: Gali 100, wide Enbry

OL/DEL/DLHIADDOOOISTE. 1. Mr. Rohtash Kumar 2. Mrs, Babli Devi. EEREs. ;
H.M0,124/2. Lions Enclave, DL 1, DK Mohan Garden, Utiam NagarWest, New G Scaid
Diglhi-7 10059 | Descriplion Of Property: Built up property plat no. 4, Upper IS dl'r' g
(Y Ground Floor, Back side right hand side, area measuring 75 5q. Yiis. Out of Rl lR B2
1otal of 300 5q Ydz., out of khasra no. 38/5, situated In the area of village Mastsal and colony

Qther UnlL'Gall, West: Plot Mo, 3, North; Diker Unit/Road 250, South: Gali
DL/BTHY/MHVAAARED000217. 1. Mr. Asil AN 2 Mr Asil Ali 3. Mrs. 13-Aug-£3
atar Ali. F-36 37,01 laxmi Nagar East Delhi, New Delhi 110092 | EEECRLS Rl

Description Of Property: 2nd Floor Without Rood Rights Build Upon Plol ettoatulies
INa 1-34/h (old -34) Area Measuring 70 5q Yds Part 0F Rectangle No.54 EeR R i

And Killa Mo 20/1 Situated At Village Khureji Khas Colony Known As Laxmi Jawahar Park,

Blok-1, lizqga Shahdara, New Delld = 110092, BOUNDARIES:- Easl: Piol Mo, F-33, West: Plol
Mo, F-35, North: Dihers, Sowth: Gali

DL/NGLU/NOIU/ADDOO01382. 1. Mr. Jitender Chawta 2. Mrs Rajnl Mehta 3. RER TR

r Deen Dayal. Flat Na 1974 Janta Flats Gth Enclave Dilshad - Garden Norih I Sk
ast Def| -110083 & Flat Na- 1976, Janta Flats, Near Ambenkar Gate, Gib it
Enclave, Dilshat Garden, Morth East Delh — 110083 | Description O ESRURCRULN S
Property: Janta Flat No.1976 On Single Storey Siuated At Nand Nagri , Mew Delhi — 110003,

BOUNDARIES;- East: Road 18 F1, Wesk House No 1979, North: Others, South: House No 1977
OL/BOP/BOAP/ADIIO00555 & COCPC/CPOF ARIIOOZT1S. 1. Mr. Manish S E T s
Shanma [deceasedihrough [1s Legal Heirs) 2. Mr. Prem Lata. H.MNo 207 Gali _"F!F'-"'i‘f!l f_-_r_

0.5 Ganaindpl Kalkaii New Dellv-110018 | Description Of Property: Build ;-—“".—.1'3;-‘1‘131“"1 =
Up Upper Grownd Floorright Side Without Roal Area Measiring Eeiilllkl e
g yrds.on Land Property Baaring Mo 397, situated Al Gali Mo 5, eul Of Khasara.no §00/92
Abadi Knowns Az Govindpuri Kalkaji, Mew Dethi 110019, BOUNDARIES: - East: (thers Properfy,
West: Others Properly, North: Others Properly, South: Galil 5 Feel Wide
OLBOR/BOAPADDOODTIO3S, 1. Mr. Surjif Singh 2. Mrs Monika Singh. 13-Aug-25
H No. 1135, Sector 3 Vasundnra Ghaziabad, Uttar Pradesh - 201012 | R T

W Description 01 Property: 2nd Floar Without Roal Rights Build Piot No. 24 gt g

e Airea Measuring 200sqyds Part OF Khasara Mo 154/1& 155 Situated At EERURREIES b
Village Tajpur, Fo,badarpur, New Delhi -1 10044, BOUNDARIES:- East Dthers, West: Road 20
Fi Wide. Horth: Others, Soulh: Gthars

Place: Dedii Oate- 16042025 £0/-, Astherized (fficer- HINDUJA HOUSIRG FINANCE LISITED
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